
ACT No. XXXII OF 1863. 

PASSED BY THE GOVERNOR-GENERAL OF INDIA IN COUNCIL. 

(Received the assent o f .  tho Governor- General on the 16th Deeemljer 1863.) 

dl2 Act to contilzzce ill force Act A7X of 1862 fto provide for the levy of Fees and 
Stanzp Duties in  the Righ Court of Jzcclicature at  F o ~ t  Willicw ilz Bengal, 
and to sus2je1zd the operation of certain flectiolzs o f  Ac t  VIII  of 1859 in 
the said High C o u ~ t j .  

WHEREAS it is expedient that Act XX of 1862. 60 prouide for  the levy of 
Pees und Stamp Dzcties i:z the H i g h  Court of Judicature 

Preamble. 
at  Fort Willianz in Eengc~Z, ancZ to suspend the operution 

of certain Sections o f  A c t  7111 o f  1859 in the said High Courtj, should con- 
tinue in force for a further period from the first day of January 1864 ; I t  is 
enacted as follows :- 

I. Act XX of 1862 shall continue in force until such time as the Gov- 
A C ~  xx of 1862 conti- ernor-General of India in Council shall by notification 

But' date published in the Gazette of India appoiut for its expiry. the Governor-General in 
Council shall appoint. 
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